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Present . None for the sp-jlleant, theunh
called tuiica«

Shri 1.3* Wehta, Senior counsel
throuqh'.proxy eounssl Shri s/.K,,HLhfca
counsel for the rsspondents 1 & 2.

None for the other respondents 3 & 4

No reply has been fi led by the

respondents 3 and 4. In case, no reply it

filed by tham uithin tuo yeeksj the ri nt

.to file reply uili stand f orafsited. App lican t

has still not filed rejoinder. He is also

directed to file rejoinder, if any, yirt-in

tuQ uesks, failing uhlch ths right to fil*:

raj oindeE will stand forafeitad.

Call on20.11.1995.

(Smt. Lakshmi Syaminarhan) (0 . 'u.Krishnan )
Mam bar (3) Acting Chairman

PSS The aoplicant aopearad in person later on.

and submitted that ha has been promoted ti

the grade of Section Officer and hencE, he

• does not want to purs'ue tha applioatian and

he seeks permission to uithdrau the J.A,

In idle circumstances, permission

is granted.,

The "..'.A, is dismissed as ui thdr auo.

(Srat. Lakshmi Supminatha;)) ^tW<^Krichnaii )
Member C'̂ ) ''^ting Chairman

•-i-'r'rv .t..



In the Central Administrative Tribunal
Principal Menbh,New Delhi

/ / l
i U /

0.A.NO2260/94

New Delhi this the 2nd November,1995.

Uday P^l Singh

' Versus

Union of India & Others

PERMISSION TO WITHDRAW THE O.A.

Most respelltfully I beg to submit as under;

(a) That I have filed the above O.A. in the
Prinllipal 6enbh listed at Item No.15 in
todays Cause List.

(h) S'iniEte I have been promoted to the Grade
Seittion OffiiJer, my grievanbre has been

redressed to a great extent.

In view of the abov^tdo not want to persue

this Application and seek permission of the Hon'ble
Court to withdraw the above O.A.

(UDAY PAL SINGH)
AppliHant in Person




